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DISTRICT : DHUBRI 

IN THE COURT OF THE SESSIONS JUDGE, DHUBRI 

PRESENT: - Shri T. Kalita, 
               Sessions Judge, Dhubri 

SESSIONS CASE NO. 90 OF 2019 
U/S 306/34 IPC 

Corresponding to G.R. No. 155/2018 
 

State of Assam     .......Complainant 
-Versus- 

1. Hasan Ali 
2. Sakina Bibi     .......Accused persons 
 
 

Charge framed on  :  27.06.2019 

Evidence recorded on  :  03.12.2019 

 13.03.2020 

 18.11.2020 

 05.02.2021 

Argument heard on   :  20.02.2021 

Judgment delivered on  :  20.02.2021 
 

Advocates who appeared in this case:- 

Mr. Mirza Khan, learned Addl. P.P. for the Prosecution 

Mr. Kismat Ali Sheikh, learned Advocate for the Defence 
 

J  U  D  G  M  E  N  T 

1. One Hasan Ali and Sakina Bibi were charged to stand trial for an offence 

punishable u/s 306/34 IPC on the allegation that on 12.01.2018 at 1 p.m. at village 

Rowa Part I, both the accused abetted the daughter of the complainant, Ranjuma 

Khatun for committing suicide; thereby they committed an offence punishable u/s 

306/34 IPC. 

2. The text and content of the charge was explained and read over to the 

accused persons to which they pleaded not guilty and claimed for trial. 

3. During trial, the prosecution has examined as many as 5 (five) nos. of 

witnesses. 

4. I have carefully perused the evidence on record and heard learned counsel 

for both the sides and accordingly, proceed to dispose of the case. 
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DISCUSSION ON THE POINT FOR DETERMINATION AND DECISION 

ARRIVED THEREON WITH REASONS 

5. During trial, the prosecution has examined as many as 5 nos. of witnesses out 

of which PW-1 is one Ali Hussain. According to him, Ranjuma Khatun is his daughter. 

Her marriage was solemnized with accused Hasan Ali @ Naltu. Accused Sakina Bibi is 

her mother-in-law. His daughter led conjugal life in the house of the accused for 

about 2½ years. However, he came to know that his daughter Ranjuma died in the 

house of the accused. He found the dead body of his daughter lying on the ground. 

However, he could not gather any information as to how she had died. However, he 

filed the F.I.R. on being suspected that the accused persons abetted her to die. He 

further stated that conjugal life of his daughter with the accused was very cordial. 

6. PW-2 is Zakir Hussain, brother of the deceased Ranjuma. He also stated that 

he visited the house of the accused and found the dead body of his sister lying on 

ground. However, he cannot say as to how she died. He too stated that conjugal life 

of his sister was cordial with the accused. 

7. PW-3 is Khalilur Rahman is the VDP Secretary and he signed some papers on 

being instructed by the police. However, he does not know anything about the 

occurrence. 

8. PW-4 is one Sahera Bibi. She came to know that Ranjuma died hanging, but 

she does not know as to how and in what manner she committed suicide at the 

house of the accused. However, she had been to the house of the accused to see the 

dead body. 

9. PW-5 is one Alema Bibi. She also came to know that Ranjuma Khatun 

committed suicide in the house of the accused, but she does not know as to what for 

Ranjuma committed suicide. She stated that the relation in between the accused and 

the deceased was cordial. 

10. The entire version of the prosecution case rests on an F.I.R. laid by one Ali 

Hussain, registered on 12.01.2018 that victim Ranjuma was given in marriage with 

the accused Hasan Ali, but she was subjected to torture and it was informed that the 

victim Ranjuma committed suicide by hanging. On the basis of the investigation, the 

accused persons namely Hasan Ali and Sakina Bibi were charged to stand trial u/s 

306/34 IPC. 

11. In order to prove an offence u/s 306 IPC, the prosecution must have to prove 

that a suicidal death to the victim followed by abetment is a sine qua non. The 
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intention of the accused to aid or instigate or abet the deceased to commit suicide is 

necessary. 

12. Here in the instant case, the evidence as it appear go to show that the 

witnesses are very natural witnesses such as father, brother and villagers. All of them 

categorically stated that the relation between the accused with that of the deceased 

was very much cordial. There is no any whisper in the evidence of the witnesses that 

the accused subjected torture to the deceased at any point of time so as compelled 

her to commit suicide. It is true that the deceased died may be due to hanging, but 

there is no evidence to show as to what for she has committed suicide. Accordingly, 

the prosecution has not been able to prove the case against the accused persons u/s 

306 IPC and hence, accused persons namely Hasan Ali and Sakina Bibi are acquitted 

from the purview of charge u/s 306/34 IPC by setting them at liberty forthwith under 

the garb of Section 232 Cr.P.C. 

13. The bail bond so furnished by the bailor stands cancelled. 

14. Let a copy of this judgment be sent to the committal Court along with the 

case record as committed. 

15. Signed, sealed and delivered in open Court on this the 20th day of February, 

2021, at Dhubri. 
 

Dictated & corrected by me 

 

(T. Kalita) 
Sessions Judge, Dhubri 

            (T. Kalita)  
   Sessions judge, Dhubri 
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A P P E N D I X 
 

 

1. PROSECUTION WITNESSES: 
 

 PW-1: Ali Hussain 

 PW-2:  Zakir Hussain 

 PW-3:  Khalilur Rahman 

 PW-4:  Sahera Bibi 

 PW-5:  Alema Bibi 

 
2. PROSECUTION EXHIBITS:  

 Exhibit-1: Seizure list 

          

 

                    (T. Kalita)  
     Sessions Judge, Dhubri 


